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ACT No. XXXI OF 1934. 

. .  . ..... :.. :.: 
. . 

(Received th,e issent of the C2overno.r General in  the 7th September; 
j936.1 

, . 
An Act to provide for the modification and continuance of 

the protection afforded to .the iron and steel industry in 
British India, and to impose an excise duty for revenue 
purposes upon geflain steel. 

W HEREAS it is expedient to provide for the modXcation I 

and continuance of the protection afforded to the iron and 
steel industry in British India, and to impose qn excise duty 

. . C for revenue purposes upon certain steel; It is hereby enacted 
J as  follows:- 

Short title I 
I 1. (1) This Act may be called the Iron and Steel Duties ,,tentand 

Act, 1934. oommencement. 1 
0 

I 
' (2) It extends to the whole of British India. I 

I 

(3) This section and section 10 shall come into force a t  once.; I 

the remaining sections shall come into force on the 1st day I 

' of November, 1934. 
I 
i 

V I I ~  of  1894, 1. I n  section 3 of the Indian Tariff Act, 1894,- Amendment 
of section 3 

(a) for sub-sections (4) and (5) the following sub-section t;i4yn "' 
- shall be substituted, namely:- 

. .  * . . . ~ . , .  . . ,  . . 

. : , " (4 )  If $be' ~ h v e r n o r  Genere1 i l l -  Counclil is satisfied. 
... 

:,.:..:... after such inquiry as he  thinks necessary, that 
. .: . - . r . .  . .. : ..... . 

any duty.imposed on any article by Part  V I I  of the 
. . . Second . '. Scljedule has ,. become ineffective or 

excessive r'6; -the purpose of. se.curing the protsc- 
tion intended to.  be afforded by such duty. to a 
similar a.rticle manufactured i n  India, he may, by 
notification in the  Gazette of India, increase or 

. ~ .  . . . . . . - -  . 
- . - . .redue: "such - d ~ t y  b duch extent a s  "he thinlrs 

.. . 7 - . .. - - I .  necessar-y-. efthkr generally or in respect 6T such 
, . . .. .. , . .  . . . 

:: - . : - ,  article -imported froni-8 &;lanufactuf& i n  any 
,. . . ... . . ~ .  ... . . .  - . . . . . . .  : - : &bu,-jb?ji. cci$jtfies '8p&dified. iA' the notificabiog : 

t. ... : ..?;.:. . . .-:. . Provided 
lf 1 

Price annu f or l i d .  



Iron and atee l  D.iits'6r. 

Provided that the duty leviable on any such article 
shall in no case be less than the duty leviable on 
a like article of British manufacture." 
and 

( b )  sub-section (6) shall be renumbered as nub-section (5). 

Amendment 
of Schedule 3. (1) The arqepdm~nts. specified in the Schqdule to this 

Act VII I  Act shall be made in' the Second Schedule to the Indian Tariff 
01'1894. 

Act, 1894, and shall have effecb 'wly up t o  tbe 318-4, daz of ~ I I o i l 8 g 4 .  

March, 1941. 

(2) Notwithstanding anything contained in section 4 of the 
Indian Finance (Supplementary and Extending) Act, 1931, the 
additional. duties imposed bj? that section shall. not be levied 
or collected on any article chargeable with duty under Ttem 
No. 142, 143, 144, 145; 145A, 146, 146A, 147; 148; H9; 149A, 
150, 1.53 or 154 of. the .Secund: Sohedde to the  lin&m. Tariff 
Act, 1894, as amended by this, Act. VIII of 1894. 

Excise duty on 4. A duty of excise shall be. leqied at  the rate of. four riupgs steel ingots. 
per ton o n  all steel ingots.: prod,uced in British India aftep-&e 
commencement, of this Act,, and shall. be. pay,abk by the 
manufacturer thereof. 

. . 9 
. . Recovery of 

duty with 5. (1) If any duty payable under section. 4-:ie, noC paid 
'penalty. . .  . within the time fixed.. by rule8 ... madq in that behalf updet this 

Act, it shall be deemed to be -an arrear, and the auWl_~.rity to 
which such duty is payable may in. lieu thereof recover 'any . 

Z . . sum not exceeding, t+a the amow&, of.,- d u t ~ ~  uepaid i which 
' such authority , may 'in its di~cret~ioq think it reamnd.de to 

require. 

(2) An arrear of duty or any sum recovw&le in,lie~:~thereof 
under this section shall be recoverable as an arrear of land reve- 
nue, and shall. be  recoverdde in. addition to- a&, not in ~ubs t i -  
tution for any other penalty i n c u ~ ~ e d  under this Act. 

Application 
the provisions 

6. The Governor Genem1:is Coundl: may, by notification in 
or A C ~  VIII . the Gazette of 'India, declare that any of the pro.visions of the 
of 1878 
to the duty Sea Customs Act, 1878, relating to the levy of and exemption ''I1 
o n  steel 
ingots. from customs duties, drawback of- duty, warehousing, offences 

and penalties, confiscation, and; pror,sd.ure relating to offences 
and appeals shall, wit11 such inodlfl~.ations and alterations as  
h e  may consider necefisary or desirable to adapt them to the 
circl~mstances, be applicable,.in regard to like matters in respect 
of the duty on steel ingots imposed'by section 4. 

Rebate on 
export of 

7. When steel ingots on which the..duty.d.excise imposed ... . .  
steel invots by this Act has been pai.&i or artigks of .iron.-orrsteel manufac- .., 
and artlcles 
rclanufacturea tared in British India. h o ~ . .  such,. ingots, arei exported out of 
~herefrom. India, there shall be .pag&le..tb - the. kxpo~ter .  of. such ingotls or 

. . .  . . .  
. . articles. 

a 



a r t l c m e c t  to,such oonditi~ns as the  overn nor General in 
Council may prescribe, a refund a t  the following rates, name- 
ly:- 

on ingots, blooms and billelis-a refund at  the rate of four 
rupees per ton; 

on other manufactures of iron or steel- 
(a) not fabricated-a refund a t  the rate of five and one- 

third rupees per ton. 
( b )  fabricated-a reiund a t  the rate of six rupees per 

ton. 
8. Whoever evades or attempts to evade the payment of any Penalty for 

duty of excise payable by h m  under this Act, or islls to supply %;;;;;flure 
any ipforrnation whch be is reguired by any rules made under to supply 
this Act to supply, or knowingly iuppliea false information, information. 
shall be purrishat.il& with imprisonment which ma3 extend to six 
months, or with h e  which play extend to two thousand rupees, 
or with both. 

9. (19 The Governor General in Council may, by notification Power of 
in the  Gazette of India, make rules to carry into effect the ;;;,";,yn 
pprppBes and objects of this Act. Council to  

makerules. 
(2) In particular and without prejudice to the generality of 

the firegoing power such rules may- 
(a) provldo for the nssesement and colleotion of the duty 

payable under section 4 and the authorities by whom 
functions under this Act are to be discharged, the 
issue of notices requiring yayment, thb manner in 
which and tha time a t  which the duty shall be 
payable, and the reaovery of arrears; 

(b )  impose on manufacturers of steel ingots the duty of 
furnishing information, keeping records and making 
returns, and prescribe the nature of auch information, 
and the form of such records and returns, the 
particulars to be contained therein and the manner 
in wGch they shall be verified; 

(o) authorise and regulate the inspection of any premises 
used for the manufacture of steel ingots; 

(a) authorise and regulate the composition of offences 
agsinst or liabilities incurred under the Act and 
rules; and 

(e) prescribe the conditions under which the refunds 
referred to in aection .7 shall be payable. 

(3) I n  making a r q  rule under this section the Governor 
General in Council may provide that a breach of the rule shall 
be punishable with fine not exceeding two thousand rupees. 

10. S&-section a(3) ,of section 2 of the Steel Industry 
(Protectio~) Act, 1927, is hereby repealed. 

THE SCHEDULE. 

8 
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THE SCHEDULE. 
~~~~~ 

(Bee section 3.) 

~hendments to the Second Schedule to the Indian Tariff Act, 1894. 

1. For Item No. 14.2 the following item shall be substituted, 
namely :- 

,COAL !CUBS, tipping wagon* and 
the like conveyances desigued 
for iise 011 light rail track, 
if adapted to be \rorked by 
manual or animal labour aud 
if made mainly of iron .or 
steel ; and comporlont part.; 
thereof made of iron nr steel-. 

( a )  of British manufacture . 

( t )  not of ~ r i i s h  manuf~c- 
. . . . . .  ture. 

.I& times-the excise -duty levi&:6l& 
-. -for the,.t&po- being on steel 
. . 2;; : P ~ ~ Y F ' ' ,  knc';:;!!!?P 

ad 
~aEorek~;%hichever is-higher: 

. . .  ..,*.. ' . 2 . .  
14 times the excise duty leviable - for t h o  time. being. on'steel 

ingots.. produced.. in ,British 
lndiu ptus Rs. 40 per. ton. ; ur .... 
'26 per 'cent. a&"CuEorem, 
whichever is Gghez." !. ;: 

I . 1 . A. . . .  . . _ ., . . . . :  .% . : 2 :. .,>, # 

2. For Item No. 143 the.fd1lqwGg item shall be. su6stituted1 ".., . 

namely :,A 
I 

. . . . . .  . . . . . . 

" 143 IRON or STEEL angle, channel, 
tee, flat, beam, zed, trough 
and piling- 
((I) not fabricated- 
(i) of British rnanufac- 

ture- 
not coated with uther 

met:ils. 
I* times the excise duty leviable 

for the time being on steel 
ingots produced in British 
Ir~dirt ; or 10 per c ~ n t .  ad 
valorcm, whichever is higher. 

coated with other metals . 15 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
Indin; ur 10 per cent. ad 
valorem, whichever is highor. 

(ij) not of British manufac- times the exci-e t1utj;'leviable 
t ure. for the Ci~ne being on steel 

ingots omduoed in British 
. . .  

. . . . - - - . . . 1nud!apE'us Rs. 43 per ton. 
. . . .  . .  . . .  . . - .  

( b )  fabricated- . . . . .  
(i) of British manufacture . times the. excise dLty ieviable 

. - . . fop tho iime. .,bei,?g pn ~ t e o l  
. . . . .  

. ~ i:,g*ts; ijy&dii(.'ed :. inL Br.t&h 
: .  : : Inrlitr pZu8:Rs. QBper tor,..:': 
.. , . . . , , ~ . .  

. . . . . . . . .  I . , , :  - . . . . . .  , . , i  

(,i{) not 6r: B1.iti;h . marlufac:, . 1.3 ti%+ the ex~i&,~luty.leli;ble 
. . . . . . .  ture; ' , ;- " . , . f o r  thehe"time;.)ielng &n. steel 

. . . . . . . . . .  . . . . . . .  : .  . . .  - - . -.i.ngbts ; produced . ' in . ,British 
. - India plus Rs. 4 0  jler tor1 ". 



;or 1934.1 Iron and Gteel  Duties. 

. 8. For Item No. 144 the following item shall be substituted, 
.namely:- . 

r I 

f ~ 0 %  or STEEL BAB aud ROD - 
(i) of Uritish manufacture . 14  time^ the excice d u t y  leviahlo 

for the time t.eing on steel 
ingots pr,,d~lcod In British 
I11rli.1 plus It*. 10 par tpn ; .,r 
10 per cent. ad valorern, 
whiche~ er i4 higl~er. 

IRON or STEEL BOLTS and XCTR. 
including hook-bolts and nu& 
for roofing but  excluding fish 
bolts a ~ i d  outs- 

(ii) not of British manufac- 
ture. 

(i) nf Uritish mar~ufuc ture . 

14 times the excise d u t y  leviable 
fur tlle ti111e beklg on ~teel 
ingotti produced in 13rit1sh 
I r~d la  p l u s  Rs. 39 per t o n ;  
o r  20 per calif. LLd valoretn, 
whichever LC higl~er." 

1f times the excine duty leriable 
for the  time being on  stoal 
ingots producrd in Uritiah 
In~l ia  ; or l i )  per cent. ad 
valoretn, whichever i~ higher. I 

\ 

4. For Item No. 145 the following item shall be substituted, 
-namely :- 

(ib) not of British rnaliufacture 1 f times the excbe d u t y  leviable 
for the time being o n  steel 
ingots prud~lccd in British . . 
Indie pl~is  Re. 1-9-0 por c ~ t .  

Inox or  STEEL VISE BOLTS and 
NUTS- 
(i) of British manufncture . 14 timefi theexcirre duty levinble 

for the tirrle being on steel 
ingots produced in British 
Irlttia; o r  lu per cent. & 
va lorem, n hichever is higher. 

(ii) rtot of British manufncture 14 tirnes the excise duty levinble 
for the  titue being on 6tei.l 
ingots ~~rodtrced in British 
Indiu plua 1Za. 4-6-0 per cwt." 

5. For Item Eo. 145A the following item shall be substituted, 
namely :- 

IRON or STEEL BTVIETS- 
( i )  of British manufacture 13. tirnev the excise duty leviable 

for the  tittle being on  steel 
ingots produced in Britieh 
India ; or 10 por cerrt. ad 
valorem, whichever is higher. 

(ii) not of British manufacture 14 times the excise duty leviable 
for tho time being o n  steel 
ingots produced in British 
India plus RY. 1-14-0 per cwt." 



Iron and Steel Dulies. [AOT X X ~ .  

0. JFor Item No. 146 the followiog ibern -shall. be substituted, 
naqely : - 

IRON or STEEL PIPES and TUBE S 
and fittings therefor, if riveted 
or otherwise built up of plates 
or sheets- 

(i) hf British manufacture . 

(ii) not of' British manufac- 
ture. 

14 times the excise duty leviable 
for the time being 0x1 steel 
ingots produced in British 
India plus Rs. 12 per ton ; or 
10 per cent. ad valorem, 
whichever is higher. , 

14 times tho oxcise duty leviable 
[or tlie time being on steel. 
ingots produced in British 
India plus Its. 35 per tol~." 

7. After Item No. 146 the following item shall be inserted, 
namely: - 

CAST IRON PIPES and TUBES : 
also cast iron fittings therefor 
that is to  say, bends, boots, 
elbows, tees, sockets, flanges: 
pluga, valves, cocks and the 
like-- 
(i) of British manufacture . 

'P 
10 per cent. ad  vabrcm. 

I (ii) not of British manufacture I RE. 57-8-0 per ton." 

8. For Item No. 147 the following item shall be substituted, 
namely :--: 

IRON or STEEL plates, excluding 
cast iron plates- 
(a) not fabricated- 
( i )  of British manufacture-- 

not coated with other 
metals. 

coated with other metals 

(ii) not of British manufacture 

(b) fabricated- 
(i) of British manufacture . 

(ii) not of Britishmanufactur 

1+ times the excise duty leviable- 
for the time being on steel' 
ingots produced in British 
India;  or 10 per cent. ad 
valorem, whichever is higher. 

1+ times the excise duty leviable. 
for the time boing on steel 
ingots prod~lced in British 
India; or 10 per cent. ad' 
valorem, whichever is higher. 

1+ times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plus Rs. 25 per ton. 

14  times the excise duty leviable 
for tho time being on steel 
ingots produced in British 
Indiaplus RB. 40 per ton. 

14 times the excise duty leviable- 
for the time being on steel' . 
ingots produced in British 
India plus Rs. 40 per ton." 

I 
9. For- 

. -  I , .  : 
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9. For Item No. 148. the following item shall be substituted, 
namely :- . 

(a) not fabricated- 

(!) not galvanized- I * 
(i) of British m a n a f ~ t w e  

( i i )  not of British manufac- 
ture. 

(2) galvanhed- 
@ 

( i )  of British manufacture 

( it)  not of British manufac- 
ture. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plua Rs. 11 per ton ; or 
10 per cent. ad valorem, 
whichever is higher. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plus Rs. 32 per ton. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plus Rs. 10 per ton ; or 
10 per cent. ad valorem 
whichever is higher. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
Indiaplua Rs. 40 per ton. 

(b) fabrioated- I 
(1) not galvanized- 

( i )  of British manufacture 

( i i )  not of British manu. 
faoture. 

(2) galvanized- 

( i )  of Brithhmanufeoture . 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plua Rs. 12 per ton ; or 
10 per cent. ad valorem, 
whichever is higher. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
Ihdiaplus Rs. 35 per ton. 

13 times the excise duty leviabb 
for the time being on steel 
ingqts produced in British 
Indla plus Rs. 11 per ton ; or 
10 per cent. ad valorem,. 
whichever is higher. 

10. Item 
rt 

( i i )  not of Brithh manufac- 
tur e. 

13 times the excise duty leviable 
for the time being on s t ~ ~  
ingots prod~lced in . British 
India plus Rs. 44 per ton." 



Iron and Steel Duties. . 

10. Item No. 148A shall be omitted. 
11. For Item No. 149 the following item shall be substituted, 

namely:-. 
" 140 IEON or STEEL wire, other than 

barbed ur etrended wiro, wire- 
rope or wire netting ; and iron 
or ateel wire naile- 
(i) of British manufacture . If times the excise duty leviabb 

for the time being on steel 
ingots produced In British 
India plus Ra. 26 per ton. 

(ii) not of British manufacehre If times the excise duty leviable 
for the lime being on steel 
ingot- produced in British 
India plw Rs. 60 per ton. " 

12. For Item No. 149A the following item shall be substi- 
tuted, namely :? 

IEON or STEEL, the original 
material (but not incl1:ding 
machinery) of any ship or 
other vessel intended for 
inland or harbu~lr navigatiun 
which has bee11 assetnbled 
abroad, talcen t t ,  pieves and 
shi!!l ed fur re=-embly in 
Ind~a-  
( i )  of British manufacture . 

' (ii) not of 13ritish manufac- 
ture. 

Provided that articles dutiable 
under thia item ahdl nut be 
deemed to be dutiable under 
any other itct~n.'' 

14 timas the excise duty ~ e v k b l s  
lirr the time lleing on steel 
il~gota p n ~ d ~ ~ c r d  in El-itich 
India, or 10 per cent. 
valorem, whichever ia higher. 

14 timas the excise duty levkble . , 
fur the time 1-oing 011 ste4.l 
ingots ~,rod.icrd iu Brit lsh 
Il~Jiaplcle RR. 27-5.0 per tun; 
or 2~ per cent. ad w l o m ,  
whichever is higher. 

13.' For Item ~ b .  150 the following item shdl  be substituted, 
namely :- I 

(i) of British manufacture 

" 160 

\ 

I f  times the excise dnty leviable 
for t l ~ e  time heil~g on fiteel 
itlgqts produced in British 
Inula ; or 10 lJOr c ~ n t .  ad 
wlotenb, e hichever is higher. 

( t i )  not 

IRON OR STEEL RAILWAY TRACK 
Alr~r-: l trac-  
-4. Rails (Incltrding trarn\tTay 

rails the t~en& of which 
are not grooved)- 

(u) 30 1b.s. per yard and over 
a ~ ~ d  fish-plates therefor- 



t 

,but;od. • 

I +  times the excise duty la>inble 
for tile time being OII  steel 
inpots produced In Rritieh 
Indill; or 20 per cent. a d  
valorem, whichever is higher. 

OB i934. j i r o n  and Ateel 
' '\ 
I I 

(ii) not "f I3ritish manuface- 
tnre. 

(h) ~cndor 30 lbs. par yard a ~ d  
fish-plnto3 therafor- 

0 

p f  - 

Y 

I 

- -7 - v - . r , - ,  . - -- r/ j.-r ." ' - - " - $ -  

P 3" ? 
. - F 

( i )  of lkitish manuf$bure . 

(ii) not of ]British mnrlahc. 
ture. 

B. Switches and crossings in- 
cluding stretcher bars ant1 
other component parts, 
and switches and crossir,gs 
including stretcher bars 
and other component parts 
fdr tramway rnils the hsnds 
of which aro rlot'groovc\d-- 

(a )  for rails 30 Ibs. per yard 
and over- 

( i )  of British manufacture 

(ji)  not of British manu. 
facture. 

( b )  for rail8 under 30 lbs. per 
yard- 

( i )  of British manufact- 

(ii)  not of British manufac- 
ture. 

0. Sleepers and sleeper barn, 
other than cast iron- 

( i )  of British manufacture 

.- . 

11 times tile excise doty le~iable  
for the time being on steel 
ingob Iroducad i~ Brithh 
India plus Its. 10 per ton ; 
or 10 per cent. ad uubrem, 
whichever is higher. 

1s times the excise duty leviable 
for the time beiug or1 steel 
ingots produced in British 

' I  

India glua Rs. 39 per ton. 1 1  
i I 

. 

16 times the excise duty let-iuble 
for the time being on steel 
ingots produced in British 
Ir~dia ; or 10 per cent. ad 

. I  
I 
I 

valorern, whichever is higher. 

14 times the excke duty leviable 
for the time being on steel 
ingots prod~~ced in British 

I 

; I 
India ; or 20 per oent. ad 
calorcm, \thichever is higher. 

I 

' ,  I 

, 

13 timee the excise duty leviable 
for the time being on steel 
ingote produced In Britbh 
India plue Rs. 11 er ton ; or 
10 per cent. a9 w l a a m ,  
whichever ie higher. 

1s times the excise duty leviable 
I 

for the time being on steel 
ingota produced in British 

i 
Indiaplua Rs. 43 per ton. I 

i 
! 

11 times the excise duty leviable I 
for the time being on steel 

I 

ingots produced i n  British 
I 
I 

India;  or 10 per cent. ad 
uabrem, whichever ie higher. I 

(i4) not 1 

A 

9 



Iron and. Steel Duties. [ACT ~ ~ t l  

E. Dogspikes- 

(i) of British manufacture . 

( k i )  not of British manufitc- 
ture. 

D. Spikes (other than dog- 
spikes) and tie-bars- 

( i )  of British manufacture 

(ii) not of British manufac- 1 14 times the excise duty leviable 

(ii) not of British manufac- 
ture. 

14 times the excise duty leviable 
for the time being on steel 
ingots producecl in British 
India; or 20 per cent. ad  
valorem, whichever is higher. 

If timestho exuifie duty leviable. 
for the t h e  being on steol 
ingots produced in Britis 'a, India plus RE. 10 per ton ; or 
10 per cent. ad valorem, 
whichever is higher. 

ture. 

8 

for the time being on steel 
ingots produced in Britisli 
India plus Rs. 39 per ton. 

(i) of British manufacture 

I 

1) times the excise duty leviable 
for the time being on steel 
ingots produced in British 
Itidia p E s  7 annas per cwt. ; 
or 10 per cent. ad valorem, 
whichever is higher. 

F. Gibe, cotters, keys (includ- 
ing tapered key bars), dis- 
tance pieces and other 
fastenings for usewith iron 
or steel sleepers- 

1) times the exoise duty leviable 
for the time being on steel 
ingots produced in British 
Indiaplus RE. 2-16-0per cwt. 

14 times the excise duty leviable 
for the time being on steel 
ingots produced in British 
India plue 7 annas per cwt. ; 
or 10 per cent. ad valorem, , whichever is higher. 

15. For Item No. 153 the following item sha.11 be substituted, 

1 (ii) not o f .  British manu- 
facture. 

namely: - 
" 1 8  1 IRON or STEEL STRUOTUIIEB, fab 

ricated partially or wholly, 
not otherwise specified, if 
made mainly or wholly of iron 1 or steel ban ,  sections, plates 
or sheets, for the construction I of buildings, bridges, tanks, 

1) times the excise duty leviable 
for the time being on steel 
ingots produced in British 

well 

I 
India plus Rs. 2-16-0 per 
cwt." 

14. Item No. 151 and Item No. 152 shall be omitted. 
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well curbs, trestles, towers 
and similar structures or for 
parts thereof, but  n o t  includ- 
ing builders' hardware (see 
I tem No486)  or any of the 
articles. speoifiod in Item 
No. 69A, 69D, 64,87, 182 or 
230- 

(i) of Brifish manufacture 

16. For Item No. 154 the following item shall be substituted, 
I I 

namely :- . , L I 

1s  times the excise duty leviable 
for the time being on steel 
ingots produced in British 

(ii) not of British manufac- 
ture. 

STBEL, tinplates and tinned 
I 

sheets including tin taggers 
and cuttings of such plates, 
sheets or taggers- 

(i) of British manufacture 
I 

I India plus Rs. 40 per ton. 

1s times the excise duty leviable I 

for the time being on steel r ; 
ingots produced in British 

(ii) not of British manu- 
facture. 

i India plus Rs. 40 per ton." 
I 

1s times the excise duty leviable 
for the time being on steel 
ingots produced i n  British 
Indiaplus Rs. 38 per ton. 

1s times the excise duty leviable 
for tho time being on steel 
ingots produced in British 
Indiaplua Rs. 59 per ton." 

1 1'7. For Iteirl No. 235 the following item shall be substi- 
tuted, namely:- I 

IRON ALLOYS, viz., 
ferro-manganese, 
ferro-silicon, ferro- 
chrome, spiegelei- 
sen and the like a s  
oom~nonly usedfor 
steel making. 

Iron; pig. 

I ron rice bowls. 

Ad valorem 20 per cent. ! 10 per cent. I 

18. In  Item No. 236, in the second column,-- 
(a) the seventh and eighth entries shall be omitted; 
( b )  in the ninth entry, for the word ' l ~ ~ ~ ~ ~ ~ ~ - ~ ~ ~ ~ "  the 

word " w ~ ~ t ~ "  shall be substituted; and 
(c) the following entry shall be added, namely:-"C~6~ 

IRON PLATES". 

19. Item No. 2364 shall be omitted. 
20. For 
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20. For Item No. 237 the following item shall be aubatihuted, 
r 

namely :- 

" 237 

\ 

STEEL INGOTS. 
IRON 01 STEEL 
bloome, billet8 
and elabs, pro-. 
vided that no 

Ad valorem I ' 
L 1 

8 + c 

I 
. + 
. ,#: piece less than ., ;$ 

1+ inches , 
square or !'* ' 

, P 
thick shall b e  cent. ad 

v a l o r e m ,  6 inoluded in 1% 
thie item. c 

,F, 
I e 


